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IN THE CENTRAL ADNINSrRPTEVE TRIBUNAL,GUHATI BENi 

O.A.NO, 	/1 	/200.1 

- Between 
Dr.Tapas KumráttacharyTa 

S/o-Shri B.C.Bhattacharyya - 
Senior Medical Officer (C.G .H.S) 

Budh Marg, Patna 

AND 

1. The Union of India Rresented ly 
theecretary by the Secretary to the 

t Gov. of India,Ministry of Health and 
Family Welfare Department, 
Nirman Bhavan 
New Dellj_110001, 

2, The uiider Secretary to the Govt. of 
India,Minjster of Health & Family 
STelf are (GS.IT) Govt. of India, 
New Delhi. 

• 	3. 	The Director - 
Central Govt.Health Scheme 
Indu Bhavan,Gandhi Nagar 
Boring Road,Patna 

4. 	The Addi.Directoj 
Central Gôvt,Health Scheme 
Indu Bhavan,Gandhi Nagar, 
Boring Road,Patna, 

DETAILS  OF THEC 	••• 

I. A copy of rresentaEioi dtd.28,6. 2000 .su)jtted 
to the respondent N, 1 	ANNEXURE - A 

2, A copy of rrestation dtd, 27.7. 2000 su1nitted 
to the respondnt N6.4 	ANNEXtJR_-B 0 

3 0  A copy of letter dtd..16-3•OO issued b. the 	•.- 
Additional Director, C.G .H ,S .Patha 	ANNEXURE/C 

4. A cooy of representation dtd. 10. 10 , . -2000, to the 
Secretary Govt, of India,Ministry of Health & Family 
4e1far e, NE 	DELHI 	 ANfTEXURE-D  

- 

 A copy of letter vide lb, C. 1TO 1 17fo-To- 9_c.H.S.I.I 
dtd. 31. 10. 2000 issued by the respondent No, 3 ANNEXURE...E 

 A copy of represtation dtd.2. 11, 2000to the -. -.. 
Addl.Directhr, C,G,H.S,Patha ANNEXURE..F  

- FILED BY 
AJU,4 Zz 
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i. Bench 

Betwee,i 
Di: Tapas Kumar Bhattachaiyya 

Sb. Shñ B. C. Bhattachaiyya 
Senior Medical Officer (C.G.RS.) 

Budh Marg. Patna 

The Union of India Represented by the Secretaiy by the 
secretaly to the Govt. of India, Ministcy of Health and 
family welfare Department, 
Nirman Bhavan 
New Delhi —110001 

The under Secretazy to the Govt. of India, Minister 
of Health & Family Welfare (CHS.U) Govt. of 
India, New Delhi. 

0 

The Director 
Central Govt Health Scheme 
Indu Bhavan, Gandhi Nagar, 
Boring Road, Patna 

The Addi. Director, 
Central Govt Health Scheme 
Indu Bhavan, Gandhi Nagar, 
Boring Road, Patna. 

DETAiLS OF THE APPLICATiON 

1. 	Pathculars of the order against which the application is made; 

This application is made against the order dated 31-1-2000 issued by the under 
secretary to the Govt ofindia, Ministry of Health & Family Welfhre for not allowing the 
applicant to draw transfer T. A and transit firm choice of posting at Patna in view of 
direction dated 15-10-99 passed in 0. A. No. 296/99 by the Horible C.A.T. Guwahati as 
well as for amendment of the transfer order dtd. 3-5-2000 as "public interest" instead of 
own interest. The impugned action is in violation of the provisions of the Law and Rules 
and the Horible C. AT. Guwahati passed in 0. A. No. 296199 vide order dated 15-10-99 

X~K- 	
- 	

I 
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Jurisdkllon d the Tribunal: 

The applicant declare that the subject matter of the instant application is well 

within the jurisdiction of this Tribunal. The cause of action arose in terms of 
transfer order dtd. 3-5-2000 and in connection with 0. A. No. 296/99 vide order 
dtd. 15-10-2000 and Cop. No. 16/2000 by this tribunal Guwahati. 

a 	limitation: 
The applicant fl3rther declares that the application is within the period of 

limitation prescribed under section 21 of the administrative Tribunal Act, 1985. 

4. 	Fktsofthase: 

4.1 	The applicant has by way of this application made the grievances against the 
action on the part of the respondents in not considering his representations for 

drawl of Travelling allowances (T.A.) amounting to Rs. 12,000/- as well as the 

Transit time period from 1/6/2000 to 4/6/2000 has not been counted in service and 

thereby the pay was deducted due to four days later in joining in new place of 
posting of Pains. On the otherhand, the applicant also prays for modification of 

the transfer order dated 3/5/2000 issued by the under secretary, Ministry of Health 

& F.W. New Delhi of "Public Interest" 
It is stated here in that on the basis of office memorandum dated 14112/83 issued 
by the Govt of India as well as on the direction of the Hon'ble CAT's order dated 

15/10/99 passed in O.A. No. 296/99, the applicant had been given choice place of 
posting from 10th Assam Ribles, N. E. Region to CGR S Patna in view of fresh 
order No. 22012113/2000-Family Welfre, New Delhi. Of course, the applicant 

was released from 10th  Assam Rifles only on 1/612000 and the applicant could 

join in his new place of posting in the office of the Addi. Director C.GJIS. of 

• Patna on 5/6/2000 as the P and 4th  June 200 (Saturday and Sunday) were the 

holidays in the office oftheAddL Director, C.G.H.S. at Ptana. But the authorities 
concern has not counted the service period (i.e. transit time) and deducted the pay 

of the applicant for 4 days ( i. e. from 1/6/2000) and no transfer T. A. granted to 

the applicant till date even after the repeated approach and requests to the 

• 	authorities to this applicant is deserved to be modified as the transfer order was 

• 	 issued stating thereby on his "own requesr instead of inserting public interest 
along with the other similarly situated cases of transfer as well as with all benefits 

• 	of transfer travelling allowances etc. 

4.2 	That the applicant is a citizen of India and as such he is entitled to all the Tights 
and privileges guaranteed under the constitution of India and the laws and Rules 

flamed thereunder. 

43 	That the applicant was released from the Assam Rifles on 1/6/2000 in view of 
order No. A 22012/13/2000 CILS. 11 dtd. 3/5/2000 and joined in C.GJiLS. at 
Patna on 516/2000 as the senior niedi'st 45r in the same capacity. 

V 
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4.4 That the applicant states that the Govt of ia,7AbooryofFiiance, Dep ment 
Expenditure issued an office memorandum No. 341V. 4td. 1 12183 
specifically mentioned therein that the Central ent Clvi i loyees 

having the All India Transfer Liability are entitled to choice place of posting on 
completion 2 years of service in the North - Eastern Region whose length of 
service is less than 10 hears and whose length of service is more than 10 years, 
the employees are entitled to transfer on completion of 3 years fixed tenure in 
North Eastern Region. 

The PJZesent applicant though rendered his service as fixed tenure for more than 
six years in 10th Assam Rifles, but his case had not been considered by the 
concerning authorities for his choice place of posting. Accordingly this applicant 
approached the Hon'ble CAT in O.k No. 296/99 and the same was disposed of 
by this lion'ble Tribunal, Guwahati on 15/10/99 with a direction to the 
respondents to dIspose of the representation  dtd. 4/4/98 filed by the applicant 
within a period of one month from the date ofreceipt of the order. 
It is pertinent to mentioned herein that, in vIew of the hon'ble Tribunals' order 
dtd. 15/10/99 passed in 0. A. No 296199 and the 0. M dtd. 14/12/83 the applicant 
severally and In different occasion's approached the authorities concern for 
consideration of his case for choice place of posting, but the same was remained 
in dark. Subsequently, having no alternative remedy, this applicant approached 
this Hon'ble C.A.T. with a conternptapplicataon vide Cop. No. 16/2000 on 
91512000 for willful disobedience and deligerate negligence to carry out the 
Hon'ble Tribunal's order dtd. 15110199 passed in 0. A.. No. 296196. Of course in 
the later stage, the C.G.S.C. produced a communication letter vide No. I 
11018/85/99 - Legal/316 dated 13/6/2000 in respect of complienco of the Hon'ble 
Tribunal's order dtd. 15110199 for choice posting of the applicant Patna. 
The Hon'ble Tribunal after hearing the contempt inalter from the conswnr 
respondents was pleased to closed the matter on 30/10/2000 in terms of the 
communication letter dts. 13/6/2000 issued by the B. G. Assam Rifles, Shillong. 

4.5 That the applicant states that though the Secretary, Govt. of India, Ministry of 
Health & Family Welfare, New Delhi issued a transfer order vide No. A 
22012/13/2000 - C.}LS. 11 dtd. 3/5/2000 in view of the Hon'ble Tribunal order 
dtd. 3/5/2000 in view of the Hon'ble Tribunal order dtd. 15/10/99 in 0. A, No 
296/99 and in contempt Apples No. 1612000. It was specifically and stated therein 
that the transfer order was issued at his "own request" instead of inserting public 
interest in all such transfer matter that too after completion of six years of servic.e 
instead of three years fixed tenure to all central Govt employees. it isalso 
pertinent to mentioned herein that though the authorities Concern issued the 
transfer order dtd. 315/2000, but the same has not. been provided to this applicant 
till date, the reason best known to them, On the other hand, the applicant was 
released from 10th Assam Rifles on 1/6/2000 and the applicant could join in the 
new place of posting in the office of AddI. Director, C.G.H.S. at Patna on 
5/612000 due to holydays on P and 4th June 2000 (1. e. Saturday and Sunday). 
But very surprisingly, the authorities concern has not counted the transit time of 4 

days i.e. from 1/6/2000 to 4/6/2000 and deducted the pay and also the Tranthr T. 
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A. amounting to Re. 12,000/- has not been released to Ie IppliCanttiildate i,ft a 

most arbitrary and in colorable exercise of power and jurisdicir-ie/the 

authorities concern. 
4.6 That in view of the Hon'ble Tribunal's order dtd. 15-10-99 passed in 0. A. No 

296/99, the authorities concern ultimately transferred the applicant from 10th 

Msam Rifles to C.G.H.S. at Patna by virtue of the authorities concerns dtd. 3-5-

000 that too with some ulterior motive to harrass the applicant and in arbitrary 
action stating thereby that the applicant was been transferred at his 'own request' 

all Central Govt Employees are transferred our of North East in" Public interest' 

after completion of their tenure, but the same has not been done of this applicant, 

that too after completion of six years tenure. Being aggrieved with the arbitrary 

acts and conducts of the authorities concern, the applicard submitted a 

representation dtd. 28/6/2000 before the Secretary, Govt of India Ministry of 

Health and requested thereby to around the order partIally and issue an order in 
public interest to the effect; but hill date the case of the applicant has not been 

considered from the end of the respondents. 
A copy of representation dtd. 28-6-2000 submitted by the applicant to the 

respondent no. 1 is annexed herewith as Annexure A. 

	

4.7 	That the applicant states that the applicant again submitted another representation 
dated 27-7-2000 before the Addi. Director, Central Govt Health Scheme 

Patna requesting thereby to release the Transfor Travelling Allowance on the 
transfer from Assam Rifles to C.G.RS. Patna as per the provisions of law and 

rules. Of course, the authority concern refused to sanction and release the Transfer 
T. A. to the applicant on the ground that his transfer order was made at his own 

request; so he is not entitled to the said benefit. 
A copy of representation dtd. 271712000 submitted by the applicant to the 

Respondent no. 4 is annuxed herewith as Annexure B. 

	

4.8 	That on receipt of the applicant's representation & dated 28-6-2000 and 27-7- 
2000, the addi. Director, COILS. Patna issued two letters vide dated 20/7/2000 

and 16-8-2000 respectively to the Under Secretary Govt. of India, Ministry of 

Health & Welfare (C.H.S. II) Nirman Bhavan, New Delhi for clarification 
regarding admissibility's of transfer T. *k and transit periodijoining time on the 
transfer at his own request as referred in the transfer order. Accordingly, it was 
requested to the Under Secretary. Govt. of India to devide the matter early and 
needful at his end. 
A copy of letter dtd. 16-8-2000 issued by the Add!. Director, C.G.H.S. Patna is 

annexed herewith as Annexure C. 

	

4.9 	That the applicant again submitted another representation dated 10-10-2000to the 
Secretary Govt of India, Ministry of Health & Family Welfare, New Delhi, 
Through proper channel and requested him to amend the transfer order dtd. 3-5-
2000 partially as 'Public interest" instead of" Own request" stated therein 

without any discrimination. 
A copy of representatiqii dtd. 10-10-2000 is annexed herewith as Annexure I). 
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4.10 That after receipt of several communications, 	
dia, 

Ministry of Health and Family Welfare issued a letter vide No. C. 17011/10/99 

C.G.H..S. Patna for clarification regarding admissibility of transfer T.A. and 

transit period /joining time on the transfer at his own request. As stated in the 

letter, the applicant was appointed in Central Health Service Specifically for 

Assam Rifles, the 0. M. N. 14-12-83 is not applicable to these ofilcers. Further 

stated that the transfer from assani Rifles was issued only on the direction of 

CAT. Guwahati self explanatory, discriminatory and arbitrary in their acts and 

conducts. While a central Government employee is transfbrred in terms of O.M. 

dated 14-12-83 and in compliance of the Horible CAT's order dtd. 15-10-99 in 0. 

A. No. 296/99 and in Cop. No. 16/2000, the question of denying transfer T. A. 
and Transit time/Joining period or issuing such transfer order dtd. 3-5-2000 does 

not arise at all in the instant case rather consideriig the case with all benefits as 

provided more the law and Rules. 
A copy of letter vide No. C. 17011/10/99 - C.RS. II dtd. 31-10-2000 issued by 

the respondent No. 3 is annxued herewith as Annexure E 
4.11 That having not received any response and intimation regarding the consideration 

of his case from the end of the respondents, the applicant again approached the 
additIonal Director, C.OILS. Patna with a representation dated 2-11-2000 statIng 
all facts and grievances of the applicant Further it was mentioned in the letter 
vide No. C. 17022110/99 CHSIJ dtd. 11-5-2000 issued by the Secretaiy Ministry 

of Health and Family Welfare that the transfer order had been ordered after 
completion of a full tenure of 3 years in the North East It was also specifically 
stated in the representation that as per the existing orders of the Government as 
enumerated in SR-I 14" OfficIals transfened aflr completion of fill tenure are 

entitled to T. A. and transit time e'.en if posted to their place of choice." 
Accordingly the applicant requested the concerning authority to consider his case 

at the sadist and to know him the position of the case, but all the efforts werr in 

vain from the end of the respondents. 
A copy of representation dtd. 2-11-2000 submitted by the applicant is annexed 

herewith as annexiire F. 
4.12 That the applicant begs to state that similarly situated Central Govi Medical 

Officer/Senior Medical Office of the Central Health Service were transferred from 
Assam Rifles to their choice place of posting in into consideration of completion 

of a full tenure of 3 years 11 North East in terms 0. M. dated 14-12-83 as well as 

on the direction of the given the transfer T. A. and transit time etc. with full 
benefit as provided under the law and Rules, but whereas this applicant has been 
discriminated and deprive him in a colourable exercise of power and executive 
jurisdiction to harrass him in his day to day life. As such, this applicant is also 
entitled to same benefit and order in respect of his transfer order dtd. 3-5-2000. 
A copy of transfer order dtd. 20-9-96 issued by the under secretary to the Govt. of 

India is annexed herewith as Annxure G. 



4.13 That the applicant states that the through the authorities respondents hav 
complied with the Horible Tribunal's order dtd. 15-10-99 passed in 0. A. No. 
296/99 by virtue of issuing a transfer order dtd. 3-5-2000, but the same was in 
defective manner showing the transfer at his own request, instead of public 
interest On the otherhand the authorities concern can not deprive the applicant 
from his right and claim over the transfer T. A. and transit time I joining period 
under any conspiracy. Melaflde discrimination or in arbitary actions of the 
respondents. If the Honbie Tribunal's order is complied with as contended in 
contempt proceeding vide contempt application No 16/2000, the authorities 
concern can not deny the applicant's claim and benefits as provided under the 
rules under such circumstances, the respondents authorities are very much liable 
for violation ofarticles, 14, 16 and 21 of the constitution of India. 

4.14 That this application is made bonafide and for the ends ofjustièe. 

	

• . 	Gmwils for relief with legal 1ovisions: 

	

5.1 	For that the applicant completed more than six years of service in Assam Rifles in 
Central Service in North Eastern Region i. e. a full tenure of three years in the 
North Eastand the transfer was due to the applicant in terms ofO. M. dated 14-
12-83 or otherwise. 

	

5.2 	For that in view of the Hon'ble Tribunal's order dtd 15110199 passed in 0. A No. 
296/99, the choice place of posting was given to the applicant showing at his 
Own requesr instead in Public interest' by issuing a defective transfer order dtd. 

3-5-2000 from the end of the respondents, which is itself discriminatory and liable 
to be modified partially. 

	

53 	For that the applicant has been deprived from drawing the transfer travelling 
allowances as well as transit time homing period on the ground that the applicant 
was transferred at his" own requesf' is not warranted under the law and Rules. 
The applicant is entitled to all benefits in accordance with law. 

	

5.4 	For that though the transfer order was issued on 3-5-2000, but the applicant was 
released from Assam Rifles only on 1-6-2000 and he could join in the office of 
Add!. Director, C.G.H.S. at Patna on 5-6-2000 due to holidays on 3 and 4th June 
2000 (Saturday and Sunday). As such, the authorities concern can not deduct the 
pay under,  such circumstances in an arbitrary and in violative of existing Rules. 

5.5 For that as per existing order of the Government, as enumerated in SR-114" 
Official transferred after completion of full tenure are entitled to T. A. andtransit 
time even if posted to their place of choice. But in his day to day service life 
without any authority of law. 

	

5.6 	For that in the name of complience of the Hon'ble Tribunal's order dtd. 15-10-99 
passed in. 0. A. No. 296199, the authorities/Respondents are taking advantage for 
denial the fbll reliefe and other benefits to the applicant on the basis of irrelevant 
grounds at this stage. The respondents can not play the dual role by the minister 
prating the facts and legal position of this instant case after being considered by ,  
the Horible Tribunal as well as the authorities concern for the transfer from 
Assani Rifles to some other places. 

	

5.7 	For that the representations of the applicant have not been considered by the 
authorities till dare. 
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[ 	Guw,4 	 I 58 	For that the applicant has acquired the right 	 tllift d 

privileges guaranteed under the provisions on the trnasfer from Assam R e to 
CCJHS Patna like anyother similarly situated persons in case of their transfer 
without any discrimination and bonafide actions of the respondents. 

6. 	ItailsofrendjesexJijiied: 
That the applicant states that he has no alternative and other remedies than to file 
this application before this Hon'ble Tribunal. In the instant case a nw cause of 
action arose for which the applicant has been compelled to approach this Tribunal 
for not considering his representations by the respondents arbitrarily. 

Reliefs sot}d. for: 

Under the facts and circumstances stated in paragraph 4 above, the applicant 
prays for the following reliefs: 
That the respondent No. 1 be directed to modiiyiammend the transfer order dtd. 3-
,5-2000 partially showing the lranafèr in public interest instead of own request and 
release the transferT. A. as well as to take into consideration of transit 
time/joining period (i.e. from 1-6-2000 to 4 - 6-2000) without any discrimination 
and arbitraiy manner or otherwise along with other similarly situated persons with 
immediate eflèct (transfer order dtd. 3-5-000 has not been provided to the 
applicant till today the reason but known to the respondents). 
Costs of the application 
Any other relief7reliefs to which the, applicant is entitled to under the fcts and 
circumstances of the case as may be deemed fit and proper by the Horible 
Tribunal. 

hWeiim order prayed for: 
Pending disposal of this application, the application, the applicant prays before 
this honble Tribunal for direction to the respondents to modifrtammend the 
transfer order dtd. 3-5-2000 showing the transfer of the applicant in public interest 
instead of own request with immediate effect. 
This application is filed through advocate. 

Partkulars of the }bstal Order: 
LP.O. No. 	: 4 	- 

ii) Date ofissue : 
 
 

Issued from. 
Payable at 	: c. 

List of 	ksures: 
As stated in the index. 

7., 

7.1 

7.2 
7.3 

& 

9. 

.10. 

it 

rM 

0 

Mot 



I 

--~ 8 - 

VERIFICATION 

• 	 a1 

Sr 1  

" 

I Dr. Tapas Kuma Bhattacharyya aged about 37 years, S/o B. C. Bhattacharyy 

presently working as Senior Medical Officer, Central Govt. Health Scheme at Patna do 

hereby solenly affirm and state the statement made in paragraphs, 2, 3,4.1, 4.2, 4.3, 4.4, 

4.5 and 4.13 and 5 to 12 are true to my knowledge and those made in paragraphs 4.6, 4.7, 

4.8, 4.10, 4.11, 4.12 are matters of records derived from the information and believe 

which I believe to he true. The Annexures are the true copies of the original. 

And I sign this verification on this day of March, 2001 at Guwahati. 

Deponent 
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rom 	Dr. T.K. Bhattáchayya, SMO 
Central Govt. HealthShpmp 
Patna. 	
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.'. 
To : The Secretary, 

Govt. of India, 
• Ministry of Health & Family Welfare, 
. Nirman Bhawan, 
New Delhi - 110001. 

- .---- 

A. 

26v 'r 
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GUIVehatl Senc 

(Through 1roper Channel) 

Sub. : R&SFER FROM ASSAM RIFLES TO  
OF TENURE, 

	

: 	hef:. : Your Ministry ' rns. order No 	A. 2201 2/13/.  •; 	. 

	

! 	 May 2000.   

	

I 	
I.. 

	

'Respectfully I liko to stite that I h e 	traiij 

	

. 	from Assam Rifles to CGHS, Patna vide he ref erence qiven 
.1 

'Ihthis context, i also Jiko 

	

to infoim you that 	LaV 
E 

serveo 
at for more than. six years instcad of fixed tenure 4 A

l 
threeyears All Central Govt emploes are tL tlsforreu oi c. 
North East n "Public Intorest 

aftur cc,mn I t ] on f t hcir tciuL 
But in my case, the transfer has bn ordered 	I i 	own reuLs V.Jtbik.,after six years. 

I.therefore like to request you 
1:3 ::iirnd the . 

..I:.partia 1 1 	 r and issue an orde in Publi 	Interest 	t h i s eli: ec:: • 
' 

i!.•i 	" 	

._.: 	 . -' 	 you, 

,[ 

ai chrij Jy 

1 i1 Dat1 Ptna 
 0 

the' 2June 2000 	
(Dr V K. Bhattach3ryy 

I 

	

" 	Ccpr to 

Mr S. Sridhár, Under Secrethrv 
: 	 3n3stry of Health & P W 
1L. -' :•- 	New Delhi. 

with a request to look into it nersonail y  and 
thd • 	 needful, 

	

I 	 1 

	

' 	,.•: 	
,•-• 	 • 	 - 
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TO, 	

L ICA 

- 	 unckr 
L1T 6.1ndja r.. 	

He1th & F/v;fC}1511) 

	

NinantBhaiafl,(New Deihi110011 
	- 

H 	 - Subject 	
Clar1facatoflIrQgardg ad! sbx)jtie' of transfer TA 9  and 4tr fls?t Pero/jon1g tlneat 

Otvi re. a.
transfer n resopct of 	TvI(0flhatLach ccn, -. 	-. 	• 	j 	

.•.... 

 

	

LRe: 	Letter Noej7/13/2000 	
dt00j0507000 

I
T 

Siri

—--- 	 - 

'

.1
7  

	

P) eap 	enc 	
hcreth represtat, 	c tue sbJectmefltOfled a4ve Dr0 T.1(eBhattacha 

i'0CøGH3ta 	
,Vde Your 1tt 	

referd boe at 

1 

	

	
o 	reuest 9  ue\a 	

PP1i1ed for 	
transfer T 	and 

transit/joining tmet as per 

PR/SRND 

	

 m 1es 	 aPPend 	of CCS(JT) 1979 it may Pl€\se be cidrifled Wl1Ither he is intiic 
/ f or trandfer TAO 	

tjpie tbhj1 A rep tatx 	
receed from 'isa3 enclosed or early decj Lr) & • 	

• 	•f 

	

edf. 	at your en 

a 	 • 	- 	- 	
I 

II •. 	•.,. 	•. 	a  

IUr I SfathfUll 

\ 	 (DrO 	oJ(o5jng) 
Addi, n1recLor,cGIlSL 

• 	 • 	 ••• 

I 



• 	 I 	 if 	 rt -' 	 j'-'- 	 ' —.------ —-r --' 	r'• ,'-----. 
	

I 	 . 	- :' •Jt, • 	.- 
-- _.._-2____ .. 

k I • 	. 	. 	•, 	- 	 R1XI3T!iD 
No. 19'6/2600/ 1STT/ 
V?i5p xb - 

OFFZC ROF 	 DrxToL DIR1cToR 	 S CU)TRAL GOVEN1INT HEALTh SCFfl4E ict 'INDU I3HhVAN' GANDHI NAGAR, BORING ROAD, - • 	 8OOOO PATNA ' , - 	
• 

tha, Dated,the 	O th July, 2000. 
• 	• •., 

1'o, . . '• •. 	 . 

I  GovtáfIrjdja 
Health & F.W ( CHs.xx) IirmanShavan, 

1 	• A  N E w 	'biz u x 	i- 	110011. ,. 	., 	—_.. 	-. - 

•7 	5ubJct:' 
II 	It 

CGHS Patna..ft Transfer from Assam Rjfjczs to 'u 	' C.G.H.s. after completion of tenure in reppoet 
c• • I. of Dr. T.Ic.iThattacha ' 8.M,O. 	regarding. 

• 	. 	 -••• 
I 	• 	•- 	- 	••Io•.•. 	

- 
,. 	-4 	., 	. I• • 	...• . 	 - 	. - 	-- 

Sir, 
: 

•.. 	• 	•• 	• 

;on the 
1a#representation 

eubject mentioned above in • 

7 
charya, 

	

rospec 	of Dr. T.j<. Bhatta  
A 	 • 

Serior Mdicaj Offjcor, under Central Gov. Health Sc * 
 

hemo  • 	.r, ¶.1j Lgcr1t1ng transfer Order in "I1Ud 'Ihtz -est" $iUx 
instead Of " Orn requee' 	 I I) t 	 I 	

I 	
A 

4 Ar 

	

r 	
e 1sam' 	

t oraed to y , for further 
II 	hi 	

A i .reefl action0 	• 	.•. .• 	- 	• 	 - 

	

4A 	
I 	L t 	& 	$ L 	 II 	

Yirs faithfully, 
I 

	1 	1 C 
r4 	

:L   1H ErcI : 	 As above.rL  

	

• • 	-V - • 	- • 

C Dr. B.1, Singl ) 
Adjtjbna1 Director -• 	- 	S .copy to:- 

r0 T.I Bhattacha rya,  
Through The Medical •• 	''. . . - 	•• .. 	CQGIHQS G  Dispensary No 	Budh Marg, 	tna 

• :. 	
for infoatjo 

• 	 .:-• 	.,• 	 . 	. 	• 	 • 	. 	.. 	

- I 	 • 	 . 	
- 

	

• 	•1 	
!. 	

A 
-. 	

• 	. 	
( Dr. B. 	Singh 

* . 	

• Additiona1 Director • 	• 

-I. 

S I 
• 	: 
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From Dr. T K Bhattacharyya SMO 
CoiWal Govt. HealU Schoin Pa ba 

	

To 	The Secrttary, 
Govt of india, 
Ministry of Health & Family Welfare 
Nirmari Bhavan, 
New Delhi - ilOOli. 

(T ?:o.rh Propnr Chnnnl) 

Sub. Transfer frdm Assarn Rifles to C.G.H.S, Patna after Completion of Tenure 

Ref . 1 Order of the Honble CAT, Guwahatj Bench in O.A: No, '296/9 dt 1 
2 Your Ministry s order No A. 22012/ 13/2000 - CHS II cit 03 May 2000 

	

1 	Please refer to my application dl 28 June 2000 on the same subject I am yet to frnow if any 
action has been initiated on it 

All central Govt. officials are transferred out Of NOrth East in "Public Interest afler comple- 

	

:• 	lion of their tenure. 

Though I ha completed more than dduble of the prescribed tenure there, my transfer has 
been ordered on my 'Own Request. 

You ae thiGrefor6,once ncjchlrl HC[Uestedto look intc ,  't and kindly arnrnend the or(Jer suitably 

	

:1 	pending vviich 1 shall be compelled to take legal recourse aainst this discriminatry order.  
...... ..... 

1 kirikcng you 

Yours fa;thfufly ,  

Dated, Patn, 	 - 

Q Oct. 	00 	 . 	 . 	(Dr. T. K. Bhattachaya) 

Th'44ta 
Guwahtj 



Yours fithfiily, 

(S. SRIDf'LJ) lJN1)II SECREi' - Ry 10 'filL (IOVI' OF It'JDJA 

I  

' 	I 	, 

IL 	Fo 

:\)( 'J7() 1 10 9VCJ1il 
it Inclij 

N liziisiry of! ciltI 	luui1 'A'cl I 

lile \tIdjt k iiial I )1rectoi 
C(;J Is, 	

ó,((/ 6 	12 	 •/) 	 .5. 

mom 
I 
 d 

	

''9' 	••_•(• 

Suh:- C1ari1ij 	1 *c9-'ll*filg admisibjljtI 	f' tiansfer T and transit period joining tfle at 	request tragis1i 	in i.o i)r. 1K, Bha(Ijihar ,a 	kU) and Di, Anuj ibha 	ridyopdh .at,,  SK'iO, C(U IS, 1 3 tina rcg. 
Sir, 

I .ini dii CCIL:d I I eIr tu yotil. lefleis N 	19-6 200(). 1ii, 1704 dtd 16.8.2000 ud Nu. I 9-9/2000 I 722 dated I 8.20) Oil thie sub jct mcvi ioiwd 	arid to say that as buth, Dr. 1. k I III;iItach:w.'a and Vu. 
iii ii.ihki DaIItIVIiII I  av \'ere aj poitc(j in 

	

('eiiuit I Lilili .Sei' ie speciliI1y lbr As 	R1es, the ()1 daid 14. 12,83 is nut applicable to these officers, Furthet their 1ransls 1i'otn Asani Ri11s are issued only 
on the directions of C.T Guvahatj bejich on the basis of 

traitsfei' requests made by (hem. 

Keepir,g.j11 view it 
has been decideil, that the Iransfi ordej5 akedy ssued rept of Di 1 k 

t3liiit1ahaiy4 and Di AnutdbJa I3andyopaui a' niay ot l ueit d on Public inIcI'csl, 	 I 
I ii)lJI Ihe i etiH nil( 	iicd 

5.i 
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tfltrj Aç 	•' 	- 	/ / 
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(iW( 	of 	 I 	 1UJ 

iiiuLt;ry of 1.1coih1 	i'ni'1y WP1 

ew 	Ifl1 	 L11u 	M 	!J 

- 	 O1UER... 
- 	

F 

1 	 I 	 I 	 I 	FII 

The president i s pleased to order th9 franfer of the 
oiodngdIcal Ofiders/Se'ior edical of icet  of t'nê Central 

Health SeT1TJ:Cf in public jnterest.wlth immeiateffect:- 

I_I 	 I • 	I •  

No. Nrne of idle,  .oficer 	 prom 	. 

OLE &buI iui 

• 2. - Dr 	-mhr Mo_t7 )St11Rif1S 	CGH Delhi 

• 	 sam R-Lfis... •ec*b, L1C0OLP 
j(V%sOl' 

— — — 	
* - ---------------------- 	— - 	------------------- an — — 

1 ••••  
(R.c.SH2RMA) 

IflD CR CRETJY TO T} GOVT OF I J 

Director Gen JSaIfl R1 	tnjiong-793 oil. 

LnpuU1LtiS'I 	 if]cs 	i1Jofl 793 011 with 

rere'C to thir 'etterS No.Il4Oi5/3 92 	(Ôi.M L 	J Y'  
8 

8.3,96w 27.5b96 & 
 

. 	

L A 

jFj.L t; 	
A Cj1 	 '1 

I 	 1u Olficci, 	 P$r 91 NO4li NOh BlOCk, 	
A 'lii 

New D113i 	
l 

4. 	dciiUonaTb D-ILCtOt1 cefltr1 GQ\rt. ilealth scheme,, iru 

haWfl; 	lL1 Nagare TBorflg Ro 	patrii-SOO 001 
IF 	 III 	 • 	 ; • I 	rI 	 - 	 • 	

. 

- 	• 	 .. 	.II 	I 	.11 	II 	lull 	s 	II 	• 	.•. 

5$ 	
jitional3€ctOI, Centtal oc7t. Health chef, NILUIdU 

4W.fl. eW Delhi. 

6c, 	 ai irecth., cr'r.l ,4jibh 

___________ 	
I 4 	• . *. 

/ 
1.. 

- 	.• 	 .••. 

•Li.idbiU 	 VIAHIJ 	111.1 LJQ, 	V1.1.11 	9b. UU' 


